FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
Kohinoor Ginning and Pressing Private Limited

S.
No
1.| Name of corporate debtor Kohinoor Ginning and Pressing Private Limited
2.| Date of incorporation of corporate debtor 29.09.2008
3. | Authority under which corporate debtor is RoC - Mumbai
incorporated/registered
4 | Corporate identity number / limited liability U17200MH2008PTC187167
identity number of corporate debtor I

5.| Address of the registered office and principal Regd. Address: Office No. 108-112, City Pride
Building, 1st Floor,Near Mondha Naka Signal,

office (if any) of corporate debtor :
Jalna Road, Aurangabad, Maharashtra,India-

431001 (notin existence)

Factory Address/ Principal Office: Gat
No.37/2,at Post Ghogargaon, Taluka:Shrigonda,
Dist. Anmednagar, Maharashtra, India, 414001

6. | Date of closure of insolvency resolution process 10-05-2024
10-05-2024 (Liquidation Order dated 02.05.2024 was
received by undersigned Liquidator on 10.05.2024)

7 | Liquidation commencement date
of corporate debtor

Manoj Kumar Mishra
IP Regn. No.BBI/IPA-001/IP-P01152/2018-19/11802

Manoj Kumar Mishra

8. | Name and registration number of the
insolvency professional acting as liquidator

9. | Address and e-mail of the
Ui ; - Reqd. Address: Room 1406, Building 4B New
t th Y : g 48,

quidator, s registered wih Board Hind Mil Mhada Sankul,Ram Bhau Bhogle Marg,
Ghodapdev,Mumbai City,Maharashtra, 400033
Regd. Email ID: manojkmishrad5@gmail.com

-mail to b df Manoj Kumar Mishra

10. i\:r(:;;i:ggn%: \:::hcih: Ij'gﬁidaot(r)r Correspondence Address: Office No. 13/14,

2" Floor, 84/ Dholakawala Building, Janmabhoomi

Marg, Fort, Mumbai, 400001, Maharashtra, India
Email ID (Case specific For communication).
cirp.kohinoorgppl@gmail.com I

11.| Last date for submission of claims 10-06-2024
Notice is hereby given that the Hon'ble National Company Law Tribunal, Mumbai Bench has ordered the
commencement of liquidation of Kohinoor Ginning and Pressing Private Limited on 02™ May, 2024, which
was received by the undersigned/ Liquidatoron 10" May 2024.
The stakeholders of Kohinoor Ginning and Pressing Private Limited are hereby called upon to submit their
claims with proof on or before 10" June 2024 to the liquidator atthe address mentioned againstitem 10.
The financial creditors shall submit their claims with proof by electronic means only.All other creditors may
submitthe claims with the proofin person, by postor by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitte
such a stakeholder during the corporate insolvency resolution process under the Insolvency 2
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,

7

shall be deemed to be submitted under section 38. fr
_ Marfoj Kumar §
Date: 13th May, 2024 Liquidator of M/s. Kohinoor Ginningand Pressing Private LiRg

IP Regn. No. IBBI/IPA-001/IP-P01152/2018-19/1 ’Q -
Address: Office No. 13/14, 2" Floor, 84/ Dholakawala Building,

Janmabhoomi Marg, Fort, Mumbai, 400001, Maharashtra, India
Email ID: cirp.kohinoorgppl@amail.com

Place: Mumbai

Scanned with AnyScanner
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2,480 illegal immigrants found
in Manipur before violence: CM

Says State Is Not Against Any Religion, Call Was Taken By State Cabinet

ani

- Progress in India-backed projects: Maldivian minister

Male: Maldivian foreign mi-
nister Moosa
Zameer has

assisted projects in the Mal-
dives, as he underscored the
govi’s commitment to prio-
said that sig- ritising the resumption and
nificant stri- completion of these pro-
deshavebeen jects

made in expe- Zameer, said he and his
diting India- Indian counterpart S Jais-

hankar engaged in bilateral
discussions on May 9 to add-
ress pivotal matters aimed
at expediting the projects
initiated with India's finan-
cialassistance.

The discussions with Ja-
ishankar focused on the ope-

rational dynamics of the
committees entrusted with
executing these projects, he
said. India has given the
Maldives a green signal to
extend the repayment dead-
linefor $150 million of a $200
million debt, he added. e

Imphal: Manipur chief mini
ster N Biren Singh on Sunday
said 2,480 illegal immigrants
were detected in the northeas.
tern state in 2023 but the
campaign was cut short after
violence broke out on May 3
last year.

A cabinet sub-committee
was formed in Feb 2023 after a
cabinet meeting attended by
two Kukiministers Letpao Ha
okip and Nemcha Kipgen.

Haokip was made the head
of thesub-committee toidenti
fy illegal immigrants. “Weare
not biased against anybody
but against illegal immi
grants. It was a decision taken
by the state cabinet,” he said.

“Biometrics were taken in

Manipur CM N Biren Singh o
pressed strong disappointment
with the Geneva-based Interna-
tional Court of Jurists (ICJ) which
had recently ordered autharities
to stop deportation in Manipur

tenvillages of Chandel during
which1,165illegal immigrants

were found, 1,147 illegal immi-
grants were found in 13 villa-
ges of Tengnoupal district,
154 illegal immigrants in Chu-
rachandpur and rest were fo-
und in Kamjong district,”
Singhsaid.

Thesefiguresare not mclu
sive of theadditionals.

sitingvillages,” Singh said.
“The «.amp'ugn for identi-
fying illegal immigrants was,
however, cut short just after a
month it started and had to be
stopped after violence broke
outonMay3,” Singh said.
Singh expressed strong
i with the Ge-

gal immigrants who uncrul
Kamjong district, Singh said,
adding biometrics of 5,173 peo-
ple have been taken while 329
have returned back voluntari-
ly after situation improved in
theneighbouring country.
“The detection of illegal
immigrants was not limited to
one community but was to co-
ver the entire state of Mani-
pur: They were found after vi-

neva-based International
Court of Jurists (ICJ) which
had recently ordered Indian
authoritie tation

CAPRI GLOBAL CAPITAL LIMITED
CIN: L65921MH1994PLC 173469
Registered Office: 502, Tower A, Peninsula Business Park,
Senapali Bapal Marg. Luwer Pare\(W) Mumbai — 400 013.
Website: w iglobal.in

DEMAND NOTICE

(Under Section 13(2) of the Securitisation And Reconstruction of Financial Assats And Enforcement OF Security Interest Act, 2002 read with Rule & (1) of the Security
Interest (Enforcement) Rules, 2002)

The below mentioned / Co-Bortower(s)Moitgager(s) ("Borowers”) have aviled the loans frem Capri Global Capital Linted (CGCL) by execuing necessary Loan
Documents as wel as the Mortgagors of the loan have created Security Intesest of CGCL by executing Security Documents with respect 1o the immovable/movable
propertes describad harcin below (Secured Assets). Subsequently, the Borrowers have dsfaulted in payment of their loans. Instalments to CGCL, The loan accounts.of
the Borroers have ben clsafed s Non Perioming Assts (WA s par the quidelies s by Raservs Bk o ndi. The undrigned s e Auhotsd Difet
consiruction Of Financial Assets And Enfarcement of Security Interest Act, 2002 (the SARFAES Act). In exercise

CAPRIGLOBAL

LIMITED

CAPITAL

in Manipur.

Singh asked, “Does the or-
ganisation know the hardship
faced by the indigenous popu-
lation and issues of deforesta-
tion, demographic challenges
and poppy cultivation caused
by theillegal immigrants?” en
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of powers conferred under Seetan 13(12) of the i Am the Authorised Officer has issued Demand Nolices under secton 13 (2 of the said Act, calling upon the following
Borrower(s)/ Co-Borrower(s)Martgagor(s) of the loans fo repay the amounts mentioned in the respective Demand I (sixty) days' time from the date of
the said notice. The undersigned has sent the said notices by R.PAD/Speed Post Ack Due to the Borrowers/ Co- Enrrnwc‘(s)/Mur\\zluur(s)/Landumnm(x\ af their last
R i s sty 8 Sk i . Sutl a4, 0 et g b gt <k oo I Rl 3 of the Sy rst

200210 infarm the d the public in general that the undersigned has Initiated action against the bellow mentioned Borrowers/
Morigagors ahd tha Secured Assetuntr he provisions ins SARFAESI Act Tha boow meniionad Borrowersy Co.Borrowar sy Mortgagar(s) ara jonly and sevarally
liable to pay the respective notice amount to the CGCL, if they fail to repay the said notice amaunts with further interest, cost as may acerue till the dats of full
repayment, within 60 days from the ate of the said notice, then the undersigned will nitate any or all the measures stipulated undsr sub-section (4) of Section
13 of the SARFAESI Act. The details of the Notice issued to s 13(2) of the SARFAESI Act such as name and adress of the borrowers/mortgagors, loan accounts.
nos., dates and demanded amounts through notice, description of immovable and movable secured assets ic. in table written hereunder:

Sr. | Name of the Borrawer/ Co-Borrower(s)/ Morigagor(s)/Landowner(s)
Nos
TN You'l'uber m State Bank of Indi 7. |RBC Global Limited (Formerly known as Karda Consiructions Ltd) CIN: L45400WHZ007PLCT74104 Registered Office: Registered Office: 2nd Floor
an naia Guimahar Estate, Parijat Nagar, Nashik, Maharashira 422005.Also at Saikrupa Gamplex, Tilak Road, Mukticham, Nashik Road Nashik 422101
detained under SAMB :: Branch - Stressed Assets Management Branch-Il Raheja Chambers, Ground Floor, Wing -8, Mir_Naresh Jagumal Karda Place of Residence: Karda House.Gulmchar Calony, Behind Muktidham Anand Nagar, Nashik Road, Nashik Maharashtra 422101
Free Press Journal Marg, Nariman Point, Mumbai 400021 Tel No: 022-41611446, E-mail id : team10.15859@sbi.co.in Legal Heirs of Ltd. Mr. Manahar Jagumal Karda P lace of Residence: Karda House, Guimohar Golany, Behing Muktidham Anand Nagar, Nashik Road, Nashik
G d Act Appendix - IV-A [See Provisio to rule 6(2) and 8(6)] Waharashira 422101
oonaas SALE NOTICE FOR SALE OF MOVABLE AND IMMOVABLE PROPERTIES & | Wi Laxman Jagumal Karda Piace of Residence: Karda House,Gulmobar Golany, Behind Mukiaham Anand Nagar, Rashk Road, Nashik Naharashia 22101
CRaHnAt YoTabe S E-AUCTION SALE NOTICE FOR SALE OF MOVABLE AND IMMOVABLE ASSETS UNDER THE SECURITISATION AND 5. Mr Prem Jagumal KardaPlace of Residence: Karda House, Gulmohar Golony, Behind Muktidham Anand Nagar, Nashik Road, Nashik Manarashira 422101
Stk sirvedntly Todgsd n RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO 6| MrKaramchand Jagumal Karda Place Karda House, Gulmohar Colany, Behind Muktidham Anand Nagar, Nashis,Road, Nashik Maharashtra 422101
the Coimbatore Central prison, RULE 6(2) AND 8() OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 7. | Mirs. Disha Naresh KardaPlace of Residence: Karda House, Gulmohar Colony, Behind Muktidham Anand Nagar, Nashik Road, Nashik Maharashtra 422101
was on Sunday detained \mdc; Natice Is hereby given to the public in genstal and in particular to the Borrower(s) and Guarantotis) that the below described 8._| Mrs Bharli Manohar KardaPlace of Resldence: Karda House, Guimohar Colony, Behind Muktidham Anand Nagar, Nashik Road, Nashik Maharashtra 422101
the Goondas Act otable @ [royable operies et e/ ctign g 1eha At Cradnk e BymbsRe Pas eesion of Wnich heve besn 9._| Mrs Komal Laxman KardaPlace of Residence: Karca House, Guimonar Golony, Behind Muktidham Anand Nagar, Nashik Road, Nashk Maharashra 322101
- taken by the Authorised Officer of State Bank Of India, the Secured Creditor, will be soid an “ As is Where is”, As Is What is” and - =
Based on the orders of com- Whlsver thersIs”basl on 30.05.2024 forrecoveryof . Rs 21,16, 41 176.85-(Rs. Twenty One Crores Sixteen Lokhs Farty 10| Mrs Neha Prem KardaPlace of Residence: Karda House, Gulmohar Colony, Befind Muklidham Anand Nagar, Nashk Road, Nashik Maharasnira 422101
missioner of police, Greater One Thousand One Hundred Seventy Six and Sixty Five Paisa Dnly) - (as on 28.04.2016 + interest therean w.e £ 30.04.2016 + 11| Wjs. Karda (Parinership Firm):- Principal Place of Business. UG 109, Dreams The mall, LBS Marg, Kanjur, Bhandup, Mumbai- 400078
Chennali, Sandeep Rai Rathore, incidental expenses, costs) due to the secured mmxm from M/s.Dharmraj Aluminium Industries Pvi Ltd, Bharat Babulal 12| Mr. Manoj Vasantrao Adaiprabhu:- Place of Residence: Survey No. 5744, Mhasoba Maharaj Patang: h: Taluka/ Jilha
the detention order under the Gurjar, Gujar, Mfs. 1 13. | Mrs. Vaishali Manoj Adaiprabhu:- Place of Residence: Survey No. 5744, Mhasoha Maharaj Patangan, Panchavati, Nashi
(:;oundas Act was served on The reserve price for the property of Lot No. 1 willbe Rs.3,28,00,000/-and the earnest maney depositwill be Rs.32,30,000/- 14. | Mr. Samir i Place of Residence: Survey No. 5744, Mhasoba Maharaj Patangan, Panchavati, Nashik - 3, Taluka/ Jilha ~ Nashik.
Shankar by a cyber crime N 05 Tum o e 1 0n Moo e vest money depositwilbe . 61,60,0007 | 1 Demand Naice Date & Amount Torm Loan A/ 1o, LAG/00U33, Demand aice . 10t May 2024,
(Chennai) police inspector on 'TE i;!d’d""““":m"d e :‘ﬂhﬂ“‘ﬁ ‘0"0’ !;'Ed i wphe through - i y Amount: Rs.15,39,87,653/- (Rupees Fifteen Crores Thirty-Nine Lakhs Eight Seven Thousand Six Hundred Fifty Three Only) as on30th April, 2024
May12, Chennai city policesaid. e Bidders should get themselves registered on hitps:/ww jsp by providing 2
e e requisite KYC documents and registralion e as pex the practice follomed by /s MSTC Lt welbefore the auction date (o IR 865w Ansets (liawatin b iy DETAILE IF JAORTERSED FROPERTIER WITH GRCL. ;
are ases | B e e 1) The Borrower share's 85 (Sixty-Five) mortoaged Unsold Units along with their receivables and Hypothecated Recarvables from 42 (Forty-Two) Sold Units of Projeet
ding against Shankar in Chen- L A 2 : P “Hari Vasanl” {RERA No. PS1500000534) (Project-1) siuated at Survey No. 4/2A + B + 4/28/2, acmeasuring area 5,100 Sq. Mir 11,250 Sq. M. & 6,000 Sq. Mtr
nai police’s central crime ":;D"h"' Detall of Property | e ‘!:.ﬂ:;n:- :z;: o respectively i.¢. total adrmeasuring area 20,350 Sq. Mtr., out of that an admeasuring arsa 8300 Sq. MU & FS| area 2,350 Sq. Mir., situated at Village Anandwalli, and Nashik
branch/eyber crime out of e LR Dep ot ) ot | e 0 unicigel Gorporation and Tal, & Dist, Nastik alongwith present and future eanstriction, Tha said Projeet s cwned by Landowners & Davelaped by Borrower, Details of
which three are under investi- SBIN2000 | Lot No. 1:- Plant and Machinery along with Land & Rs. Rs RS | 21.05.2024 mortgaged unsold units along with their recelvables and hypothecated charge on receivables of Sold Units are specified in Annexure A & Annexure B below)
it R sabisty Nave omn 06439526 | Byjlding of M's. Dharmraj Aluminium Industries. Pyt| 3,280,000+ 32,80,000/-| 1,00,0007- | = "oy 2) Al the piece and parcel of Project Land, 2 (Two) morigaged Unsold Uits along with thei receivables, Hypothecated Receivables from 45 (Forty-Five] Sold Units of
Tilad i s Sl o ¥ aaritig L1d situated at Plot No. hi-146, admeasuring 2040 Sq. 12.00 p.m. Project “Hari Akruli PHASE II” (RERA No. P51500014676) (Project-2) Situaled at constructed on Plot No. 07 & 08, admeasiring area 800.00 Sa. MU & 1008:39 Sq.
st s, MIDG Waluj, Aurangabad  Dist- Aurangabad to I, respectivey, out of sanctioned ayout Survey No. 484/3/1/2, situated at Villaga Nasnik, and Nashis Municipal Corporation and Tal, & Dist, Nashik alongwith present
a“ﬁ"& 1;“\' '] ST SBIN200D | LotNo. 2 Land & Bulding of Ws. Praray Metals Pit s e e 4.00 p.m and fture construction. The said Project Land is owned & Developed by Borrower. Details of Unsold Urits, Sold Units are specifed in Annexure C & Annexure D below)
BT o b 0442655 | Ltd, siuated a! Plot No. E-64, admeasuring 4401 Sq.| 6.16.00,000-| 6160,000/-| 1,00,000/- ) Al he pieceand parcel of Prjec Land, 13 Thiten) marigaged Unsold Uit slong with helr recehables, Hypothecated Recsvables fom 21 Tweniy-One) ol Unts of
Mirs atMIBC Walui, Aurangabad, Dist- Aurangabad Project “Hari Niketan Phase-II” (RERA No. PS1600014676) (Project-3) situated at canstructed onland adeastiring area 2966.551 Sar. Mtr an Survey No. 24411, siluated
leged derogator at Vilage Sansar, within the linvic of Nashik Municipal Gorporatian, registration and Sub-registration Tal. and Dist, Nashik alonguwith present and future consiruction. The
about women police personnel/ For detailed ofthe sale, please refer India the Secured Greditor' Website said Project Land is owned & Developed by M/s. Karda Infrastructures. (Details of Unsuld Units, Sold Units are specified in Annexure E & Annexure F below).
police officials in an interview wiw.sbi.ca.in hitps:/bank.sbi. hitps://sbl.co.in/web/sbi-in-the d-others an 4 Allthat pieces and parcels of land situated at Survey No. 376/1B/378/2, out of that Plot No. 10 admeasuring area 322 89 Sq. Mrr, situated at Village Adgaon, and
toa YouTub e https: js https:/fibapi.in orcontactta Nashik Municipal Corporation and Tal. & Dist. Nashik. The said security is owned by Mrs. Disha Naresh Karda
AGM/CLO Mob. No. 3458955111 & CO Mob. No. 9970470864 8766907224 5} All that pisces and parcels of land situated ai Survey No. 3761 B/378/2, out of that Plat No. 01 & 02 admeasuring area 575.15 Sq. Mt & 87650 Sq. Mur
TR respectively, sftuated at Village Adgaon, and Nashik Municipal Corporation and Tal. & Dist, Nashik, The said security is owned by Barrower,
= Rk iioker)| | (EROEERRYIONDD BROPERTVLOFATIY 6) Al that pieces and parcels of 1and situated at Survey No, 254/3/1, out of that an admeasuring area 968,00 Sq. M, (Excluding an admeasuring area 631,00 S,
4 ead as Suv |t5 ALIALS Mir acquired for National Highway No. 50} situated at Village Deolali, and Nashik Municipsl Corporation and Tal. & Dist Nashik. The said security is owned by M
e Naresh Jagumal Karda, Mr. Prem Jagumal Karda & Mr. Manahar Jagumal Karda.
two motomycles ‘SBIN200006439526 USP of Property A 2 S -
(Lot Iy - nnexure-A:-UNSOLD UNITS OF PROJECT- Hari Vasant mortgaged with CGCL
) 4] SN [Flatsno | Area SN [Flatsna [ Area SN [Flatsne | Area SN [ Flals no SN [ Flats no
Jhabua: Four persons were kil- (in 5q.1) (insq.f) {insa 1)
l«id afl'f‘fi;\;U\’lglldﬂgJ_lf‘lj\-;lU{’cy 1 [Ad02 1236 15 [A-606 1259 29 [B308 774 43 |B-1208 57 | A-1703
clesin 1ya Pradesh’s Jhabua 2 |[A-103 1774 16 | A-904 1226 30 |B-304 1226 44 | B-1206 58 [A-1704
2 s Jujar: i Property 1d No [ |B-1206 ]
g:”::f({:i;";ﬁ:’-‘;% ‘ﬂ:‘f‘];‘l‘clg:\"l]‘l 3 [ad0s 1226 77| 31 [B30s 1236 35 [B1503 59 [A-1705
lDDk‘Dlﬂﬂ: e Kl)m danpurvilla: T [Ad05 236 226 32 |B-306 1259 6 | 61504 60 [A-1706
ge tnder Ranapur police station SBIN2000DB442655 5 |A-106 1259 1236 33 | B-404 1226 47_|B-1508 61 [B-1001
Timit, some 20 km from the dis- (Lat- 1) 5 |A203 177 1808 34 [B-405 1236 62 |B-1002
trict headquarters, on Saturday [7_[A204 | 1226 | [ 1226 | [35 [B-406 1259 53 [B-1003
night, an official said. The SU 3 |A205 1236 1262 36 [B708 1774 64 |B-1004
driver fled the scene leaving be- X 5 [A206 1259 2306 37 6704 1226 55 |6-1005
hind the vehiele, hesaid. e oo Aincrizad Ciries: 10 [A502 1774 1236 38 | B-705 1236 1226 Total
e v ate Bank of india 11 | A504 1226 1808 39 [B-706 1259 1188
1% [A60% 1774 1236 40 [B1105 1236 1262
EXPRESSION OF INTEREST FOR ASSIGNMENT OF 13 | A 604 1226 1188 41 [B-1106 1259 2261
Mo oo [ [E— w=] lew T
{In Liquidation) Annexure-B:- Receivables of Sold Units OF Project Hari Vasant Hypothecated with CEL il s
Pt Bt ) syt et 27 e it SN [P [dronla | Tl () [ Baawen | (G0 [Fles [ enl | ol O] | Bnencn 30.f)
RFQ No: MMPCL{2024-25/01 /Manpewer Engagement Service under 3rd may asigner transierNot et e wm | | R || e Jum | | (n 1269 | a2iageo]
Party Payroll the interested personis) to whom the liquidator may assign or transier the Not- T [A-101 | 2281 | 69.10520] 67,50.810| [17 [A-1006 | 1250 | 37.75.200| 26.79.520 2081 56,62,000] 6
ST e Readlly Realizable Assets (NRRA) of the CO. The terms & conditions of the 7 |A201 | 7281 | ©9.0520] 67,98.933| [18 |A-1301 | 7308 | 1,01.68,106] 77.78.879 2% | 33,5800 ¥
Radress sl phnes Tor Faoc T The Chd if!ii?ﬁ.?i.’é’ﬁ:i"?&l‘.’ thnshr Cldssels - ok b st 3 [A202 | 1236 | 51,84,000] 25,73,620| [19 |A1302 | 1236 | 5564,800] 32,453,152 774 | 57.16,010
of RFQ: Moabi Mill Prodiuccr Company Linited, undervalue: in sections 43 4 |A-501 | 2281 | 1,09.72,.981| 51,89.418| [20 |A-1305 | 1188 | 71.41588] a1.41588 1226 73.62.026
;’;P*’;:J;;ﬁj?‘gf:;ﬂ"uﬁ")“g;‘m S 10/51 and section of 66 of the Code shall be finalised afier consultation with the 5 |A502 | 1236 | 4171828 25,50828| [21 [B-301 | 2281 | 70,93,000] 21,82,950 2281 78,36,970
Road, Rajcot, Gujarat, Pin-36CC01 Zrakehalders Consitption Cammines; iniaeeordnce; with-the egulaton. 6 |A505 | 1235 | 5195236 41,0536 [22 [B-302 | 1235 | 42,20920] 34,36818 1236 63,53,368
o TS T B Interested persen(s) may write at ciro.pratibhaspl @gmail.com or R : e
R D e il | i.reemaim@egmail.com ‘or detailed terms and conditions of the expression of | | [7_| 87,259 23,91.361 101 _| 2281 [ 1.0 00 1774 | 73.46,000
Ralot 3 interest on or before 31.05.2024-Last date for subMITIng Your response 1o this ] 4,951| 65,31,364 | [24 [B402 | 1236 | & 013 2306 | 9474000
Cost of RFQ Document Rs. 1500/~ only DI in favour of “Maahi expression of interestis Friday 31.05.2024 Lovits Reema Mathi 9 5,000] 19.25.000 03 [ 1774 | s 100 1236 51,94,000 T
Mk Produucer Gompany Limited" payable at ovita Reema Mathias | | 5T e ] .10}
Rajkot Liquidator of Pratibha Skyscrapers Private Limited (In Liguidation) 61.600| 55.72.800 701 | 2281 | G 028 59,906 | 75.20.32.128| To 250
RFQ Document Delivery Mode Through Speed Post/Registered Post/ REG. NO.- 1B81/IPA-002/1P-N00337/2017-18/10941 8,58,990 702 | 1236 | 38,772 Annexure € -Unsold Units Of Project
Courier ettt T2 | 7505 | T774 | 55.72.000] 56.67.235 25 |6-801 | 721 | 6000401 | 26.44.807 Hari Akruti Phase-l Mortgaged With Cgel
imaied RFQ Value ai - 2
e e —TTFT oo 13 [A-905 | 1236 | 3958000] 30,05619] [29 [6-802 | 1236 | 33.40000] 3006439 SN Flatsno | Area (insg ft)
RFQ Document Avallabie on Fitp://www-maabim Tk com Bus 14 [A-906 | 1259 | 40,27,000] 24,55570|[30 |B-803 | 1774 | 1,03,61,000] 86,61,000 1 Office-7 656
company’s website Inquiry/ Tenders 15 |A-1001 | 2281 60,66,550 | 58,24,887 | (31 |B-804 1226 41,11,900)| 18,11,900 2 303 n
16 [A1002 | 1236 | 34,63.600] 32.21.946] [32 |B-305 | 1235 | 41,43,400] 19,43,400 a7
The Crief Excuive, TORM S ANNEXURE-D -Re s of Sold units of project Hari Akruti Phase-l hypothecated with the CGCL
Hasl L WIK Fyorkices Comprmy Liiied PUBLIC ANNOUNCEMENT SN [Flals no | Areafin| Total (Rs) SN [Flalsno | Area(in| Total (Rs) | Balance | [SN [Fiats no | Area{in| Total (Rs) | Balance
ogpiton ol b oty 1 ekt S o it sa.l) M) (Rs) sq.H) (Rs)
FORTHE ATTENTION GF THE STAKEHOLDERS OF T [Shop1 | 656 | 3345000 17 586 | 169600 | 556206 721 | 2388000] 1060265
FOR EXP OF FOR Kohinoor Ginning and Pressing Private Limite 2 [Shop2 | 602 | 4369000 18 [Office6 | 763 | 2201400] 705507 1612 | 6029812 | 3565011
TRANSFER / ASSIGNMENT OF NOT READILY 3 3 [Shop3 | 1192 | a&ii7a0n 19 [Offices | 808 | 2076000| 76000 417 | 3157125| 1567125
REALIASABLE ASSET UNDER IBC, 2016 ame of corprate ebior Kohinoor Grring and Pressing Prvae Limved 4 [Shop-d | 600 | aaseod0| ieGy71| |20 |Office-d | 684 | 1652178| 652178 1148 | 4342876 | 1826808
2. Des of nearporelon f corpraededier___| 28092008 5 [Snaps | 700 | oadsooo| 778571| |21 [Office-i0| 825 | 2855150| 2505150 1981 | 5437630 | 2431230
M/s HERODEX POWER SYSTEMS PRIVATE LIMITED 3, e B— s % 6 | Shop-6 889 4154400 73728 22 |Office-11| 521 1827022 65000 peil 2543421 1013572
(IN LIQUIDATION) CIN: U51900MH1935PTC091868 h | i idef b | RaC- uriba)
rcoperasdiegistered 7 [Shap7 | 892 | 3vo4400| aroama| |23 [offies-12| 958 | 247ras0| 127333 1612 | 4579012 | 1814509
z iy | UT7200MHZNEPTCAT 167 8 [Shop8 | 669 | 2agoe00| 7a004s| [24 201 1768 | 4600083 | 3620088 117 | 4686008| 2738288
9 [Shop9 | 1037 | Gesi0ar| de9t0ar] |25 [208 790 | 2025410 311465 1148 | 3669000| 1003652
i, ereiy LR 4 i e Une B TR RRHELRA 5 Bates of g Rapl Aadress: ORcR No: 10112, Gy Pide 10 [Shop-10 | 652 7319980  65000| |26 |204 1837 | e472637| 4963821 1931 | 5629000 | 2490740
Bankruptoy Code, 2015 (*1B )and regulatons thercurder, thal the "NAFA” (Nol bl Jana Boad Aceangabad, Mahetasha odi: T1 [Shop-11 | 681 | 4078491 | 707700| |27 [205 1424 | 5000544 2687085 731 | 2243800] 781420
Read M/ Horodex Povier . q - 4 28 301 1148 | 3670148 | 1255000
Systems Private Limited u\uqummomiwmmgpamﬂu idation Estate by the el N 2 [Shopi12. 748 ZESYTL 1302550 o5 30 To T dgstaca | 4151403 1612 | 4738600| 2545743
liquidator appointed by the Hon'ble National Gompany Law Tribunal, Mumbai sichory Addrasaf Piircipal Office: 04 13 [Office-1 | 574 2065360| 1565380 1117 | 3375356 1895158
Bench vide order dated 10,02.2023 in C.PNo.(I)2284(MB) of 2018. The Asset g? “l‘f‘a‘ wQh&ne}"macT‘.TaWS""gg"d@‘ 14 |Officez | 455 2795455 | 902598 [30 |304 1612 4745048 | 2745048 35388 | 160184435 | 70524510
ot boloniapecoona: ofesrd/asigred undet egdaton . it Atinornaghs Mahwaitid e 44001 75 [Office | 970 | so3v070| osasous| |31 305 117 | 3676000 | 2380762
read with schedule | of the Insalvency and Bankruptey Board of India (Liquidation Dae ofclosure o iavency estlubon provess. | 10-05-2024
Process) Regulation 2016. The Interested applicants may request the detailed ch L i 16 |Office-4 | 622 1806600 | 504100| |32 |401 148 1346320 1620220
process Information document by sending eall and| |7 st b ANNEXURE-E : ANNEXURE-F
refer the same for further details. focsied by un on 10 " UNSD 0JECT- Receivables of SOLD UNITS OF PROJECT “Hari Niketan Phase-Il” Hypothecated with CGCL
o ] " " “Hari Niketan Phase-Il" mortgaged with CGCL
e el L e ey s atny s sddr 1 Ragn NoBBAPAO1IP PO 52001 4130 T RE T St. [FlatNo. [Area | Agmt. Balance | [Sr. [Flat No. | Area | Agmi Balance
Verfieatian of EOT, Supporing Aaeuments and D 2Ty 2025 i ‘J s a:V - fg’j"‘v_hs i ;;;:J::ﬁ;y ro g oy funit | areain Sl o s:.l:: .\':.! i IUM st = R.:ﬂ. Be " sn i ALl R‘.“'r“'“'e
oy the Liquidator Ritar Sn gt Wl Soood Find Wl Wnada SankulRam Bha No. su.ft st L 2 L nE
Tntimation to ENgible Applicant(s] by the Liquidator 27th Way 2024 Ghodapéen Murba Dn/Hamasmval oo T TRtioE 920 i d 5"“!’ -2 590 | 2950580| 11.50,590/ 8 1,455 | 45,94,800 924,102
Commencement of due digence and wisit by qUATTEd T27tn Way 2094 | Regd. Email I mancicmistvaggmel com - 8 1765 2 |shop-3 |701 [3282783] 3100,000| |9 551 | 2795.551| 22,55.551
Applicant (s) on the NRR Asset P P - —ry W} Karar Nishra (2 |A-201 1960 |[g 1675 3 [A-104 [1,920 | 52383840 25,000] [ 1 1350 | 43, 500
Bidding Dffer subrmission by qualifed appicant along wilh | 3Lst May 2024 comsspondence wih e Liqukitor artespondencs Addess. Offce No. 1314, [3 [A-203 1920 |10 [A-307 1455 4 |A105 |2,673 | 6100000 1,00,000] [11 | 1,350 | 33,75,000] _ 32.75,000]
Rs 5,00,000/- refundabls nar-interest bearing EMD amount. 2" Floor, B4/ Dhoiakawala Buiding, Janmathoami 4 |A205 1920 [12 [s500.600]  56.173]
st e SRR ARt bttt [11[A308 | 1765 5 [A202 (1,920 [72.01.920] 70,00000] [4 1350 | 55,0 56173
Bl D Cae ot Forcanr 5 [A206 | 2413 |[72 [A303 | 1740 6 [A204 [1.920 [4224.000] 37,24,000] [ Tolal (Rs ) 2,58,20.891
Agricutural dry fand in SyNo. & an exient of Az 536 Gts, OR 2.36 Hectors
siluated at Jalpally Village, Balapur Mandal, Ranga Reddy District, Telangana g ioh |6 [A-S802 1765 |[13 6506 | 2358 7 [a301 [1.455 [4307.975] 42.07.075]
State bounded by: North ndin Sy. No9:South : Land in part of sy. No.&; East: 1. Last date for submission of claims 7 |A-303 1675

LandinSy. No 6 and West: Landin Sy.No 8

atie s nereby Sompany Lew rbural, Numbe

Basic Terms and Condition (T&C)
(e e sseghriont/ varefor of the NRRAW be dorecr AR 18 WHAT 7 A8 8

il on 02 May, 202, which|

y inudator on 11" May 2024,

WHERE IS",” WHATEVEI jthout
aty reprosentation, waitay of Indrmny and sale of wansfer shal taks place
after consultation with SCC.

(b) Such assignment shall be subjest to provisions of IBC 2016 read with Schedule
1 of Liquidation Process Regulations. Section 294 in particular ang other
applicable regulations made undercode,

{5 e e shll e I ool oprecats informanon oniment

noor Giing, bt
10",

crodilors may,

Snof e il ks of i sha atract penaties.

ms o process, by
s e aing h coporats nedvency tesolaion pocass unor he Insalvency and|
Bankruplcy Board of India (sofvency Resoulon Process for Corporale Persons) Reguialions, 2016,

Please note that under sub-section {13} of Section 13 of the SARFAES| Act the Borrawers, Co-Borrowers and Mortgagors/Landowneris) are barred from transferring andior
dealing with any of the Secured Asset(s) described above by way of sale, 1easé or otherwise, without obtaining the priar written consent of CGGL and any non-compliance
of the said provision s an offence punishable under Section 24 of the SARFAES| Act. The public in generalis advised not to deal with the Secured Assets described herein

As per Rule 3 (5) of Security Interest (Enforcement) Rules, 2002, we hereby draw your attention ta the provisions of Section 13 (8) of the SARFAESI Act under which the
Barrower has right to redzem the “Secured Asséts” by tendering the amount of dues af the secured creaitor at any ime before the date of publication of natice for public
auction or in uatations or tender from public of private treaty for transfer by way of lease, assignment or sale of the secured assets

“This Motice is issued without prejudice to CGOL' rights and remedies avallable to CGCL under all other Acts (including the Special Givil Suit No. 617/2023 filed befors
Court of Civil Juoge Senir Division, Nashik) and the same shall not be construed as waiver of any of them. CGCL also reserves its right to raise further demands for the
sums found and payable by you ta CGOL

which c:
Prakash Nath Mishra (Liquidator)

x Pawer Systems Private Limited (In Liquidation)

1881 R-glsmuw. No. 51/ IPA.00)|-NOOOL1S, 017 2018/11216
Registered Ema rakasn@pmishra.in

e Kt
Dt 13t May, 2024 Lot of Wi, Koot Giringand Prosing Prveto inded
Fhacs: s 1P Regn \m 185 1P-PO15212018-19/11302
Adeoss: Ofican 13147 s, A Dholkaul B

Janmabhoomi Marg, FM l|WTta\ 400001, Maharas
Emal ID: gip kohinoorgpali

Al corresp pertaining to this matter must be addressed to “The Authorized Officer, Construction Finance Division, Capri Global Capital Limited, 502, Tower
A, Peninsula Business Park, Senapati Bapat Mara, Lower Parel (W), Mumbai — 400 013, The communication/cottespondence made tegarcing this nofice at any other
office addrass of CGCL other than mentioned hereinabove will not be cansidered as representation or objection made s af 13(34]) of the SARFAES| Act

Sd
Gapri Global Capital Ld
Adthorised Officer

Place: Nashik, Maharashtra
Date: 13th May, 2024
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